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O.A No. 1203/ 08 
Dt. 17.12.2011 

Hon'ble Mr. Sanjeev Kaushik, JM 
Hon'ble Mr. Shashi Prakash, A.M 

Sri A. Tripathi, counsel for respondents IS on 

general adjournment. 

In view of the above hearing of the matter is deferred 

to 16.03.2012. 

Member· A. Member-J 
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